ITEM NO.26 COURT NO.5 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 10232-10233/2019

(Arising out of impugned final judgment and order dated 04-04-2019

in AP No. 466/2017 04-04-2019 in AP No. 246/2016 passed by the High

Court Of Judicature At Bombay)

SHAILESH S. SHAH Petitioner(s)
VERSUS

GAUTAM LANDSCAPES PVT. LTD. & ANR. Respondent(s)

(FOR ADMISSION and I.R. and IA No.66257/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

Date : 29-04-2019 These petitions were called on for hearing today.
CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE VINEET SARAN
For Petitioner(s) Mr. Dhruv Mehta, Sr. Adv.
Mr. Gaurav Agrawal, AOR
Chritarth Palli, Adv.
Mr. Anurag Gharote, Adv.
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Application seeking exemption from filing certified copy of
the impugned order is allowed.

Issue notice.

The Section 9 proceeding however, may continue 1in the
meanwhile and judgment delivered thereon shall not be implemented

without the leave of this Court.
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